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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

BOMBAY BENCH

0.,A,NOs / 1991

Dr. Yogesh Agarwal

V/s.

essesApplicant,

- The Secretary to Govt, of India & Ors..Respondents,

"I NDE X
Sr.No, Particulars
1. Memo of Application
2, EX-"A" 4 Copy ofthe report in
.~ respect of the introduction of
residence scheme,
3. EX-“B" Copy of the agreement/aated
13,11.86 of the upward revision of
the pay scale with effect from Ist
Jan, 86 by the Ministry,
4, EX-"C" Copw of the Schedule set out in
- respect of the revised scale of the
Resident Doctors, )
Se EX-"D" Copy of the agreement dated
1.7.89 arrived at between the Junior
Doctors Federation and the then Cabineéet
Secretary,
6. EX-"E" A Copy of the letter dated 7,12,87
7. EX-"F" A Copy of the letter dated 17.7.89
8. EX-"G" A Copy of the letter dated 17.4.90
9. EX~-"H" Copies of the letter dated 25.5.90
& 246,90
10. EX="I" A Copy of the letter dated 3.8,91.
11, VAKXKALATNAMA,
iuﬁtnuaj Admies .2 Tribuzal,
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5. Fililgng of Memo. of. Appesararice

Neme: -

- Date:

Vakalstnama

6 Report of Deputy Registrar (J)
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Name :

" Date:

Pleading are complete -and
"cose .ready for hearing
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Heard caunsel for the applicant.

Issue notice to the respondents

&% to show cause as to why

the application should not be
admitted.

List the caseéﬁ?admission
hesring on 13-1-1992,
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Dated: 24,8,92

R . — — — — " — W - -

ifr.'A,S, Khandepakar, counsel for the
fr, J.G. Sawant, counsel for the

respondents.,

No rejoinder affidavit have been filed

so far, List before Registrar on 25.9.92
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Late 3 25.9,1992,

\

Es.Geeta samel, Agy,

handenarkar, ¢ for pr, '
aplicape, ~ o rsel for the ‘

KreJ.C ' .
the rosfondents. My "
SRR - '

T™he Coungel fop the aplicane
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rejoinder? Pt somo tive for E4ling

M journed to 11.1 .
“Jpzm‘r~ 13 11.1992 £.

Rﬁﬁz%tzara

QJ81233[21.

" Date 3 11,11,1992,

Mr A eS. Khandeparkar, Counsel
for the applicant,

fir.J.G+ Sauant, Counsel for the
respondents,

mr .Khandeparkar, prays to grant
some time for filing rejoinder,

ndjourned to 23,11.1.92 for
filing rejoinder as & last cha

‘,\J
fkegistrar,

"0eA,733 /93,

Date 1 23, 11.31992.
Neme for the applicant,

Mr.J.Ge. Sawant, Counsel for the
regpondents. He has filed their
rcply in OQAa733/91 On 24,7.1992,

He states that he -has adopting the
same reply in respect of C.A.731/91
and 732/91.

Coungel for the gprplicant hus
not filed any rejoincer so far in
the matter, he may do so before the
next date,

Ag the matter has not yet been
admitted,

Piace this matter before the
Tribunsl for ax aémission on 18,12,9:
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> , . As per direction of 'tlye o
: R : ' Hon'ble Vice Chaimman dated
24.8.93, the matter is taken
u‘pv from Bine-die list.Fixeg
' for Final Hearing on
Issue no}:ices to the parties

NONA e |15 6 A
Dodw e 3o o~
B-2-9 ‘ :

o

Y S
od o
L ) |

N\ h A :’.vf@ "v.',." -_,", s08. 1t
‘&(\)1/ 'if" ¢ Respondent LY (5N
Al Y - 0



or Yribunal ml\
Appiicant in porson | by e

Advocate Hespondent by:j: Q&N‘%%
Duecotii té wook B v e
' The matter adjourned to &3\)0))77
O/r){ Nor ~ |
ol
m‘a"a LIE & v:’ e

"7 -

: |
' per Tribunal Datey 224 [<(
Applicant in pctson / by (\t CAR
Advocate / Pespondent by ale s
. €ounsil. ! .
The matter adjdurned to lﬁ-hSIC‘((}

1

R 4

l”er Tr;‘-\ !
+iounal | ) .
Lpplivany i Dawe; 1{(Lay
vt--‘l ,r] p,nr‘:‘n ,
Adveo ;| t,
caate / e s

Ate, : - L by Anaeaa
| Coungl, fx L\l’&.“:f ("}—J

Tte ager ;-

o T

? | Dy.@w

‘; | /@w@(,:oz#/m/?i'

1o Ongieal Applicolion A dismiind

& .

L clefoutl G e afperamcr TS
fonkes. ,

: Ay My
. Mi'd{’?ﬁﬁn‘ (d:':ra‘c'af»d’

0 Appaco. -~peident (s)




